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18.1.1385 Hon'ble Mo, K, D. Saha, Member ()
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- tleven applicants who are civilians, posted
to Group. 'C* and 'D' posts as Pharmacists, Nursing
Assistant, Laboratory Technicians, Ward Boy etc.
in the C.R.P.F.”have filed this applicatioﬁ p;éying
for direqtion’to the respond=nts to graﬁt the appli-
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cants Hospital Patient Care. Allowance with «f fect
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£rom 1.4.1387,as admissible under Govt. of India,
f Ministry of Health & Family Welfare O0.M. No,228015/
| 50/87-H dated 25.1.1988 as modifiéd byko.M.Na.Z 28815/
ISQ/B7~H dated 5.3.1996. It is submitt=d that thé Same
C 'benefit has been alloyed to éimilarly_placed emplay@rs‘
working in the C.R.P.F by‘tbis Tribunal in its order
dated 30.6.1995 in JA-264 of 1994, a copy of which is
' at Andexure~A/2.EIt.ié further stated that similar bxnx
\ C "~ "Penefit has been given by the Cuﬁtack Bench of this
% ’ Tribunal in 0A-299/89 decided.§n 8.5.i9QO and there-
@  af£er by the Principal BenchiﬁtoA-931 of 1993, The
submission of the applicants is that although they
. had been representing to the respondents in this
| Hoprbad
regard, thcy have not bgen allowed‘Pati@nt Car=
Alldwance'pursuant to the Govt. of India instruction§’J
as aforesaid.
2. Considering the submissions‘and héving°regard
to the decisions of this Bench in OA-264/94, as afore—;

said, I am of the view ghat thgs arplication can be

disposed of by giving a direction to the respondents
o
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to 1look into the representations of the applicants
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with regard to grant of Patient Care Allowance and

to dispose them of by a reasoned and speaking order

\ \

in the light of the decisiong in OA No0.264/94 decided
‘on_EOth'June, 1995 (annexure-A/2). To enable the
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respondents to look into the grievances properly,

I>hereby direct that the appli¢ants éubmit fresh
'represéntations in this»régard to the Ditector Genéral
of,C.R.P.ﬁ. (Respondent No.2) throﬁgh proper channs=l S
within a period of one month from the date of communi- I
cation of this order and the Eireétor General in turn? i %
should have the representations disposed of by the \! -
'COmpetent'authority within a periodyof fhree ﬁonths '

from the daté of receibt of'reprgsegtations'by a speaking’
and reasonad orddr; iﬁdlight‘of thé decision in éA No.264/947
as aforesaid. |
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3. '~ With the directions as above, the aprli- fJ

cation is disposed of at the admission stage itself. /'
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Member (A)
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